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 announced  in  February,  1970  and  the  intro-
 duction  of  the  Monopolies  and  Restrictive
 Trade  Practices  Act  are  steps  taken  in  that
 direction.

 13.35  brs.
 PAPERS  LAID  ON  THE  TABLE

 STATEMENT  RE.  DACOITY  IN  BUXAR-DELHI
 Express  TRAIN

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  I  beg  to  lay  on  the  Table
 a  statement  regarding  dacoily  in  train  No.
 55  up  Buxar  Delhi  Express  between  pil-
 khua  and  Dasna  Railway  Stations  of  Nor-
 thern  Railway  on  the  20th  August,  1972.
 (Placed  in  Library.  See  No.  LT-3475/72).

 NOTIFICATIONS  UNDER  INDIAN  ‘Tete-
 GRAPH  ACT

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  JAGANNATH  PAHADIA[:  On

 ४  tO behalf  of  Shri  H.  N.  Bahuguna,  1
 lay  on  the  Table  a  copy  each  of  the  follow-
 ing  Notifications  (Hindi  and  English  ver-
 sions)  unde:  sub-section  (5)  of  section ,7  of
 the  Indian  Telegraph  Act,  1885  i

 (1)  The  Indian  Telegraph  (Sixth  Amend-
 ment)  Rules,  1972,  published  in  Noti-
 fication  No.  G.S.R.  329  (४  in
 Gazette  of  India  dated  the  4th  July,
 1972

 (2)  The  Indian  Telegraph  (Second  Amend-
 ment)  Rules,  1972.,  published  in
 Notification  No.  G.S.R.  811  in
 Gazette  of  India  dated  the  Ist  July,
 1972.

 [Placed  in  Library.  See  No.  LT-3476/72].
 NOTIFICATION  UNDER  PeRSONAL  INJURIES

 (Compe.  Ins.)  Act
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION(SHRI  BALGOVINDVERM

 BHADRA  1894  (SAKA)  Papers  Laid  226

 I  beg  to  lay  on  the  Table  a  copy  each  of  the
 following  Notifications  (Hindi  and  English
 versions)  under  section  24  of  the  Personal
 Injurics  (Compensation  Insurance)  Act,
 1963  a

 (1)  Personal  Injuries  (Compensation
 Insurance)  Rules,  1972,  published
 in  Notification  No.  S.O.  377  (E)  in
 Gazette  of  India  dated  the  25th  May,
 1972.

 (2)  The  Personal  Injuries  (Compensation
 Insurance  )  Scheme,  1972,  published
 in  Notification  No.  S.O.  378  (E)  n

 Gazette  India  dated  the  5th  May,
 1972.

 (3)  The  personal  Injuries  (Compensation
 Insurance)  Amendmen!  Scheme,
 1972,  published  in  Notification
 No.  S.  O.  500  (E)  in  Gazette,

 |  of  India  dated  the  22nd  July,  1972.

 (4)  The  Personal  Injuries  (Compensation
 Insurance)  Amendment  Rules,  1972,
 published  in  Notification  No.  S.O.
 501  (FE)  in  Gazette  of  India  dated  tho
 22nd  July,  1972.

 (Placed  in  Library.  See.  No.  LT-3477/72]
 ANNUAL  REPORT  OF  THE  DEVELOPMENT

 CouctL  FOR  AUTOMOBILES  ETC.  UNDER  IN-
 DUSTRIES  (DEVELOPMENT  AND  REGULATION)

 Act

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESWAR
 PRASAD):  I  beg  to  lay  on  the  Table  a  copy
 of  the  Annual  Report  (Hindi  and  English
 versions)  of  the  Development  Council
 for  Automobiles,  Automobiles  Ancillary  In-
 dustries,  Transport  Vehicle  Industries,
 Tractors,  Earthmoving  Equipment  and  In-
 ternal  Combustion  Engines  for  the  year
 1970-71,  under  sub-section  (4)  of  section

 On  behalf  of  Shri  R.  K.  nadie’.  ्य  of  the  cd  (Development  and  Regu-
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